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Affidavit in pursuance of j’{ Ef 7 /ﬁ
H ndentNQ-fz" : Eb ) f:.'.‘? b
i r, PMRDA, i.e. Respo RGN N
il Marale Metropolitan Planner, R 208,
January,2023. |, Sunil | 4\,::;1 -‘?’qrg‘i .
N . M i
filing this Preliminary record further steps taken‘i by &
Affidavit -only with a limited purpose of bringing on %, %}'\f‘iﬁ
ondent h 3. 1 crave to fileaft -
IF:IES; with regard to the compliance of the order dated 16" January, 202 s @

iance in respect of 6
additional affidavit after verification of present status of comphar:: o e c';ons o 6
constru&ions whom earlier notices have been issued and any other ne y.

identified in the area which is subject matter of the present application.

t say and submit most vespectfully that on account of deputation of.a!mo?t all offzcralsfos the
Respondent No.2 for the purpose of scrutiny of objections received in respect of draft

'development plan in order to expediting its finalization and also on account of bulk transfers of

the officials of the Development Permission Department, the Respondent No.2 could not

prepare comprehensive report in respect of 63 constructions whom earlier notices have been

issued and any other new constructions if any identified in this area. However, the Responde_nt

No.2 has taken following steps-in com plian;e of the order dai;ed-lﬁ‘f" ‘January, 2023,

1} 1say and submit that the PMRDA has issued Office Order dated 23" February, 2023 in
' respect of Reconstitution of Committee to prepare and submit comprehensive report in
compliance of order dated 16t January, 2023. A copy. of the said Office Order dated-

23 Febl"uérjf » 2023 Is enclosed herewith and marked as an Annexure- ‘A’,

2.) The Respondent No.2 would like to submit that as stated in our earlier affidavit dated

- Construction permission is granted up to 100 meters from High Food Line (HFL} of water
body: The permissions are granted by following rules & regulations with r
area, slope, built up area, distance from HFL etc, :

3) 1pray for grant of minimum 30-45 days-time to cdmplete afresh sﬁnfev through a new

team.appointed by the PMRDA., As far as reconstitution of committee, its co-ordination .
and logistic support is concerned, the dfﬁqe—Orde: dated 23 Fehruai':wj,“i'i()z&l;alrea"dy
is;ued and further reminder js also sent to the Members o_t'iblnt Commlii';ee tg attehd |
meeting being conducted at the PMRDA- Office and deci&g"further line of action to

comply With the order dated 16t January,2023,

4) We_:therefore Pray to consider qur request and grant us f; _
the order dated IBF*'January, 2023, 1 begs to submit uncondition; Ly

sth}ij_‘-'repon on verification of present status of compli
. reasons.




A g A o

36%¢

d this 24t day of March, 2023 at Pune.

Verification

For & On behalf Resppndent No.2.

A Vi

-~

Authotized Signatory.

The contents of paragraphs 1 to 4 of this Affidavit are true & correct to the best of

knowledge and belief as weli as facts stated therein.

7 7 MAR 2023

For Respondtient No.2

Swnil Marale)
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Pune Metropolitan Region Bevelopment Huthoritp, Pune

Phose o, 23000002000 A0 Fyrsaif

OFPFICE ORDIR

Subjeet - NGT OA 132008 Western Zone Bench
Mr. Sanjay Bhegade
Vs,
State of Maharashtra and Others.

New Administiative Buibling, Seem Ak Railsas Station Akordis Pone -4 HS

fa. 23/ 49097

Reconstitution of Committee to give a report on illegal construction around

Pawana dam, Pune district (Maharashtra)

Reference —1} Interim Order by the Hon. National Green Tribunal Western Zone

Bench dated 30/06/2020

2) Interim Order by the Hon. National Green Tribunal Western Zone

Bench dated 16/01/2023

With Respect to the 63 illegal constructions constructed by private land owners in the
vicinity of Pawana dam in the district of Pune, O.A. no. 33/2018 has been filed before National
Green Tribunal, Western Zone Bench, Pune. Hon. NGT vide Order at reference no. 1 has
constituted a committee comprising i) Collector of the Pawana area in Maval taluka, district
Pune, ii) Divisional Forest Officer, District Pune & iii) Maharashtra State Pollution Contral
Board, 10 inspect the actual matter under application and to submit action taken report.

Thereafter Hon. NGT vide order at reference no. 2 has reconstituted the committee and
Pune Métrdpélitaxi' Region Development Authority, Pune has been ordered to be the Nodal
agen_éy for Co-ordinaﬁqr:l and Logistics support. For the sake of Committes’s effective
adminigt;ativcumor_lg;ng, fol".l_owing orders are being passed:-

1) *‘K”-Representative of, The Ministry of Environment, Forest and Climate | Member
Change (MoEF&CC).
2) i Principal Chief Conservator of Forest, Maharashtra State. Member
3) | District Magistrate, Pune. o Member
4) | Metropolitan Commissioner, Pune Metropolitan Region Development | Member and
" Authority, Pune, Nodal Agency

Terms of Reference:

DAHAVELI WORKS\BUILDING PERMISSIOH\Pawar SIACOURT CASE\HGT 33 2018\NGT 33-2018 doc ) =

Initially it was found out that there is illegal construction Activity going around in the vicinity
of the Pawana dam in Maval Taluka in Pune District in the State of Maharashtra via survey it was
found out that a total no. of 63 illegal constructions were going on. According to previous Joint
Committee report there were two constructions only which had obtained permissions, while the rest
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ol the construclion were

265o

) ' unauthorized. On (he other fang p
fiave obtained necessary permissions Therefore
S committee is 10 be submiteq,

MRDA affidavit states that, 36 owners
i clear report from the PMRDA as well as Joint

L SFE .
i FWhether the constructions which are

1

stied Lo be eyl

' E fﬁ"?ﬁ%" which provision the permission fiy | e lying in Feosensitive Zone? If yes,
P : 58 " eanstructi st barg ,
L gunted? ruction has been granted, if at all the same has been
iV hether such constructions whieh are

!i) » Ve . . . .
Feordance with lan® e 1o he there, need to he demalished, if not found in

ass - N ., " - K
iif) comprehensive report disclosing the arca where the constructions are lying and whether such

area 1stl?;co-k;e1;:mw§. whc:iu constructions could not have been made and also the suggestions with
respect to whether the said constructions need t i i i itivel

. § 0 be demolished, is submitted positively withi
period of 04(four) weeks. ' ’ posively within 2

i) T:lte rep‘m'l in the matter be filed by the Committee by e-maif at ngt-pune/@ggov.in preferably in
the form of searchable PDF/QOCR Support PDF and not in the form of image PDF.
Enck- Orders at reference no. | and 2. |

(Rahul Mahjwal) TAS
Metropolitan Commissioner
"~ And {
Chief Executive Officer
PMRDA, Pune.

" Copy for mecessary action:- !

1y Ministry of Environment, Forest
And Climate Change (MoEF&CC),
Indira Paryavaran Bhavan, Jorbagh Road,
New Dethi -110003
2y Principal Chief Conservator of Forest
: 39 floor, Van Bhavan,
| Ramgiri Road, Civi] lines near Police Gymkhana,
CBI colony, Nagpur 440001
’ 3)  District Collector,
New Collector Office Building, Station road,
Opp. Sasoon Hospital, Pune = 411001

Copy for Information >~ .
) Additional Chief Secretary (UD-1), Udd (Ud-13)

Mantralaya, Mumbai 400032.

2)  Adv. Dattatray Devale, -
Adv, For PMRDA, Respondcnt no. 2,
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DRHAVEL WORMSBULDING PERMISS




